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Both sides agree that the issue which is relating to non-payment 

of service tax under Reverse Charge Mechanism on Ocean Freight and 

has been repeatedly decided against the department and in favour of 

the assessee.  The Learned advocate also points out that here that the 

issue is not about levy of duty on ocean freight which has been decided 

time and again but about refund of credit of CVD and SAD etc on ocean 

freight which was paid by the appellant, which issue, he fairly stated 

has been decided by the also been decision of 2023 (70) GSTL 76 (Tri. 

Chennai) in the matter of ITCO Industries Vs Comm. of CGST, Salem. 

2. The Learned AR points out that the decision needs to be examined 

by the Commissioner (Appeals).   

3. Matter is accordingly remitted back to the Commissioner 

(Appeals) to decide the matter in light of decision cited above.  Appeal 

allowed by way of remand. 

                        (Dictated & Pronounced in the open court) 
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MEMBER (JUDICIAL) 

Neha    


